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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE SECOND DAY OF DECEI\ifBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1131 OF 2024

writ Appeal under clause 1 5 of the Letters Patent Against the order Dated

O2tOSt2O24 in W.P. No. 11337 of 2O24 on the file of the High Court.

Between:

suvama srinivas, s/o. chandrasekhar Rao, Aged 58 Years, occ. Retired Engineer,
Fi/o. H No. 4-1, Penjerikatta, Manthani, Peddapalli District - 501584.

...APPELLANT

AND
1. Devalla Ashok Kumar, S/o. Devalla Mahadev, Aged 60 Years, Occ' Business,

R/o. H No. 10-4, Manthani, Peddapalli Dist.

2. The State of Telangana, Rep. by its Principal Secretory, Revenue
Department, Secretariat, Hyderabad.

3. The District Collector, Peddapalli District.

4. The Additional District Collector, Peddapalli District.

5. The Revenue Divisional officer, Manthani Revenue District, Peddapalli
District.

6. The Tahsildar, Manthani Mandal, Peddapalli District'

...RESPONDENTS

lA NO: 3 OF 2024

Petition under section 151 CPC praying that in the circumstances stated ir'l

the affidavit filed in support of the petition, the High court may be pleased to stay



/i

all further proceeding incruding operation of the order dared 02r05t2024 in wpNo. '1 '1337 OF 2024.

Counsel for the Appellant : SRt B_MAYUR REDDY, Sr.Counsel,
rep., SRt SAtNt ARAVTND

Counsel for the Respondent No.1 : SRI y.SRINIVASA MURTH', Sr.Counsel.
rep., SRt M.V.B.s.NARAStrvi HA ervuoiip

counsel for the Respor.rdent No.2to6 : sRr E.RAMESH CHANDRA GOUD.
GP FOR REVENUE

The Court made the fol,owing: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

THE HON'BLE SRI JUSTTCE J.SREENTVAS RAO

WRIT APPEAL No.l 131 of 2024

JUDGMENT: (Per the Hon'ble the Chief Justice Alok Arodlrc)

Mr. B.Mayur Reddy, learned Senior Counsel representing

Mr. Saini Aravind, learned counsel for the appellant.

Mr. Y.Srinivasa Murthy, learned Senior Counsel representing

Mr. M.V.B.S.Narasimha Anudeep, learned counsel for respondent

No.1.

Mr. E.Ramesh Chandra Goud, learned Government Pleader

for Revenue for respondent Nos.2 to 6.

2. This intra court appeal is frled against an order dated

02.05.2024 passed by learned Single Judge in W.P.No.11337 of

2024, by which writ petition preferred by respondent No.l was

disposed of with the liberty to respondent No.1 to submit a fresh

representation to the authorities within a period of two weeks and

the authorities were directed to decide the same within a period of

eight weeks thereafter. t earned Single Judge further directed the

AND



authorities not to make

on representati:n.

any payment to either party till decision

3. Being aggrieved, the appellaat had filed a writ appealmainly on the ,3round that no notice was issued to him beforepassing the imprrgned order.

4. Learned Senior Counsel
that in pursuan( )e of the aforesaid

for respondent No. 1 submits

order, respondent No.1 had

rejected on

submitted a

18.o9.2024

re Presentation, which has been

The afcresaid submission is placed on record.

6. In vierv of aforesaid nothing survives for adjudicationtn this appeal. Accordingly,

5

Miscellaleous applications

disposed of as infructuous.

i1 any pending, shall stand

sarne ls

closed. There shall be no order as to costs.
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DATED:0211212024

JUDGMENT

WA.No.1131 o1' 2024

DISPOSING OF THE WRIT APPEAL
AS INFRUCTUOUS
WITHOUT COSTS

-.r'4./'. ..',\ " tE. SI4 ('
<)^I

t"-: \1
r-

1? rEC ZtZ+

)
i '.,

\., .)\...'-a -<-:,

ar"(A

'e"-
/>


